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16_08 2017 — TA No.,322/KB/2017 (C.P.No0.983/2014) — Kutir Udyog Kendra India
Ltd.

ORDER

Ld. Lawyer on behalf of the petitioner as well as Shri Tapas Kumar Das,
Asstt. Director from the office of the Regional Director is present. He has
filed his reply and accordingly the petitioner has filed the rejoinder. On
perusal of the reply, it appears that the Income Tax Department has made
certain observations from the Balance Sheet of 31.03.2014 of the
transferrer company, whereby it is observed that, “Kutir Udyog Kendra
(India) Limited and Vintage Capital Markets Limited, no real business is
carried out by them. Hence, prima facie it appears that thése companies
are utilized as conduit for transferring of unaccounted income to the books
of M/s Paramsukh Properties Private Limited through the mode of
amalgamation. Nonetheless, it is requested to provide any additional
detail or any other address of the companies i.e. Kutir Udyog Kendra
(India) Limited and Vintage Capital Markets Limited, so that further
enquiries can be conducted as much of delay has been caused due to

lack of available information.”

Ld. Lawyer appearing on behalf of petitioner submitted that she has
already given reply to the Income Tax Department vide letter dated
23.06.2015 but on perusal of the record it is found that Asstt. Director filed
his affidavit in reply on 24.04.2015, much prior to the reply given by the

petitioner to the Income Tax Department.

In view of such circumstances, a fresh report may be called for from the

Income Tax Department with regard to their stand upon the Company on



receiving the reply from the petitioner. Central Government will take
appropriate steps to get the report from the Incorhe Tax Department.
Petitioner is directed to furnish a fresh copy of the rejoinder to the Asstt.

Director representing the office of the Regional Director.

Fixed on 20.09.2017.
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